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MINISTRY OF ENVIRONMENT AND FORESTS
MOTIFICATION
New Delhi, the 13th September, 2002

G.S.R. 647(E).—In exercise of powers conferred by Sections 6 and 25 of the Environment (Protéction) Act,
1986 (29 of 1986), the C enl{gl Governiaent hereby makes the following rulcs further 10 amend the Environment (Protection)
Rules, 1986, namely -

1 (D 'l‘h'csc‘a Tules may be called the Environment (Protection) Fourth Amendment Rules, 2002.
(2) They shall comc into force on the date of their publication in the Official Gazctte.

2 InSchedule o the Environment (Protection) Rules, 1986, against serial number 59, tn column 2, for the words
“Bagassc-fired Boilers™. the words and brackets “ Agriculture residue fired Boilers (including bagasse)” shall be substituted.

[F.No Q.15017/30/2002-CPW]
C. VISWANATH. Jt. Secy.

Note :— The principal rules were published in the Gazette ol Tndia vide notification number S.O. 844(E) 19th November, 1986
and subscquently amended vide S O. 433(E) dated 18th April, 1987, 8 O. 64(E), dated 18th January, 1988, 8.0 3(E)
dated 3rd January, 1989, 3.0. 190(E) dated 15th March, 1989, G.S.R. 913(E) the 24th October, 1989, §.0. 12(E) dated
the 8th January, 1990, G S.R. 742(E) dated the 30th August, 1990, S5.0. 23(E) dated the 16th January, 1991, G.S.R.
93(E) dated the 21 st February, 1991, G.S.R 95(E) dated the 12th February, 1992, G.S.R. 329(E) dated the 13th March,
1992, G S.R 475(E) dated the 5th May, 1992, G § R. 797(E) dated the 1st October, 1992, G.S R. 386(E) dated the 28th
April, 1993, G S.R. 422(E) dated the 19th May, 1993, G.S.R. 801(E) dated the 31st December, 1993, G.S R 176(E)
dated the 3rd Apnl, 1996, G S.R 631(E) dated the 315t October, 1997, G.5.R. 504(E) dated the 20th August, 1998,
(.S R, 7(E) dated the 2nd Janunary, 1999, G S R. 682(E) dated the 5th October, 1999, G.§ R, 742(E) dated the 25th
September, 2000, G SR 72(E) dated the 6th February, 2001, G.S.R. 54(E) dated the 22nd January, 2002, G.S.R. No.
3171 (E) dated the 17th May, 2002, G.S.R. 489(E) dated the 1 1th July, 2002.

Toacts Ly " Manegan, Sdovi of Twba Pross, Ring Rosd, Mayapu, New Delly-110064
aud Published by the Coatroller of Publications, Delm-110054,




